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Radio disallowed broadcast of a talk
of the West Bengal Minister of Local
Self Government recently;

(b) if so, the reasong thereof;

(¢) whether there is any well de-
fined code for the broadcast of talks;

(d) if so, the details of the code;

(e) whether a C.PI Leader was
not allowed to telecast an election
:speech; and

(f) if s0, the reasong therefor?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
{(SHRI VASANT SATHE): (a) and
(b). No, Sir. The talk by the West
Bengal Minister was broadcast from
AIR, Calcutta on May 16 1980 at
840 p.m.

(c) and (d). Yes, Sir. AIR Code
regulating broadcasts on AIR by in-
dividuals is given in the attached
statement

(e) and (f). No, Sir. The telecast
by the CPI leader could not take
place as he declined to record it.

Statement
AIR CODE

Broadcast on All India Radio by
individualg will not permit: —

1, Criticism of friendly countries.

2. Attack on religion or commu-
nities.

3. Anything obscene or defama-
tory.

4. Incitement of violence or any-
thing against maintenance of law
and order.

5. Anything amounting to con-
tempt of Court.
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6. Aspersions ‘against the integ-
rity of the President, Governors
and Judiciary.

7. Attack on g political party by
name,

8. Hostile criticism of any State
or the Centre.

9. Anything showing disrespect to
the Constitution or advocating
Changes in the Constitution by
violence, but advocating changes in
the constitutional way should not
be debarred.

FOOTNOTE:

(i) If a Station Director finds
that the above Code has not been
respected in any particular or par-
ticulars by an intending broad-
caster he will draw the latter’s
attention to the passages objected
to. If intending broadcaster refused
to accept the Station Director’s
suggestions and modify his script
accordingly, the Station Director
will be justified in refusing his or
her broadcast,

(1i) Cases of unresolveq diffe-
rences of opinion between a Minis-
ter of 3 State Government and the
Station Director about the inter-
to a talks prectation of the Code with
regard to be broadcast by the form
will be referreq to the Minister of
Information and Broadcasting. Gov-
ernment of India, who will decide
finally whether or not any change
in the text of the talk is necessary
in order to avoid violation of the
Code.

Central investment in Kerala State
Electricity Board

169. SHRI A. NEELALOHITHADA -
SAN: Will the Minister of ENERGY
AND COAL be pleaseq to state:

(a) whether Government of India
have invested any amount in the
Kerala State Electricity Board
(KSEB); and

(b) if so, the total of foreign and
Government of India’s loan to KXSEB
as on 1st January, 19807
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THE MINISTER: OF ENERGY AND -
COAL (SHRI A.B. A, GHANI KHAN
CHAUDHURI): (a) and (b). The
‘Government of India do not make any
investment directly in any State Elec-
tricity Boards. Central assistance
for power development is included as
a part of the overal] Central assis-
tance to the States’ developmental
plan.

Foreign Governments as well as
financing agencieg do make available
loans for specific power schemes,
Such foreign assistance is extended
to the Government of India by the
creditors for projects to be under-
taken in different States.

For projects under the Kerala State
Electricity Board, the  following
foreign assistance has been received
by the Government of India:—

(1) Loan agreement for US §
28.2 Million in 1962 to assist the
establishment of 3 300 MW HE
generating station wilh  associated
facilities on the Panba and Kaki
rivers in Kerala. Outi of this alio-
cation, the utilisalion was 18.04 Mil-
lion §. The project wag exccuted
by the Kerala State Electricity
Board.

(2) A Canadian loan of 11 Mi]-
lion $§ was made available in 1967
for the Idukki Hydro-electric power
project of which 10—57 Million
Dollars was utilised.

(3) The International Develop-
ment Associaton extended iwo cre-
dits for rural electrification 1o the
Government of India which have
been vnlent to the Rural Electrifi-
cation Corporation. Out of this,
credits to the extent of 156 M §
and 3.13 M § were allocated for
purchase of equipment by the
Kerala State Electricity Board.
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